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DNBS.PD.CC No. 299 /03.10.001/2012-13 August 1, 2012
To

All NBFCs (excluding RNBCs)

Dear Sir,

Revised Capital Adequacy Framework for Off-Balance sheet items for NBFCs -
Clarifications

The Bank had issued the circular DNBS.CC.PD.N0.252/03.10.01/2011-12 dated Dec
26, 2011 along with notifications DNBS.PD.N@:237 and 238/CGM(US)-2011 on the

captioned subject. Certain clarifications aresissued with regard to the treatment of

undrawn / partially undrawn fund-basedfacility, as mentioned in the enclosed amending

notifications.

2. NBFCs are advised to comply with the instructions contained in the amending

notifications.

Yours faithfully

(Uma Subramaniam)
Chief General Manager-in-Charge
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RESERVE BANK OF INDIA
DEPARTMENT OF NON-BANKING SUPERVISION
CENTRAL OFFICE
CENTRE |, WORLD TRADE CENTRE,
CUFFE PARADE, COLABA,

MUMBALI, 400 005.

Notification No.DNBS(PD). 249 /CGM(US)-2012 dated August 1, 2012

The Reserve Bank of India, having considered it necessary in public interest and being
satisfied that, for the purpose of enabling the Bank to regulate the credit system to the
advantage of the country, it is necessary to amend the Non-Banking Financial (Non-
Deposit Accepting or Holding) Companies Prudential Norms (Reserve Bank) Directions,
2007 (hereinafter referred to as the said Directions), contained in Notification No.
DNBS.193/DG(VL)-2007 dated February 22, 2007 , in exercise of the powers conferred
by Section 45JA of the Reserve Bank of India Act, 1934 (2 of 1934) and of all the

powers enabling it in this behalf, hereby directs  thatvthe said Directions shall be

amended with immediate effect as follows, namely.:

1. In Explanation No. (2) of para 16 (2), under the title, ‘Non-market-related off-
balance sheet items’ the item no. x viz;\similar commitments with an original maturity up
to one year, or which can be uncenditionally cancelled at any time’ may be replaced

with the following :

‘Similar commitments that are unconditionally cancellable at any time by the NBFC
without prior notice or that effectively provide for automatic cancellation due to

deterioration in a borrower’s credit worthiness’.

2. In the note no. ii under ‘Non-market-related off- balance sheet items’, the following

may be added after the last sentence,

‘For example:
A term loan of Rs. 700 cr is sanctioned for a large project which can be drawn
down in stages over a three year period. The terms of sanction allow draw down in
three stages — Rs. 150 cr in Stage |, Rs. 200 cr in Stage Il and Rs. 350 cr in Stage
lll, where the borrower needs the NBFC’s explicit approval for draw down under


https://rbi.org.in/documents/87730/39016390/75944.pdf
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Stages Il and Il after completion of certain formalities. If the borrower has drawn
already Rs. 50 cr under Stage I, then the undrawn portion would be computed with
reference to Stage | alone i.e., it will be Rs.100 cr. If Stage | is scheduled to be
completed within one year, the CCF will be 20 percent and if it is more than one
year then the applicable CCF will be 50 per cent’.

(Uma Subramaniam)
Chief General Manager-in-Charge
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